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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
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NOTARIAL \"
Somveer Singh ’

Versus
State of Uttar Pradesh & Ors ...Respondent(s)

Affidavit on behalf of Ministry of Environment, Forest & Climate Change

(Respondent No. 3)

I, Ms. Vijaya Ratre W/o Dr. Arun Ahirwar, aged about 37 years,
presently working as Assistant Inspector General of Forest at the Ministry of
Environment, Forest & Climate Change (MoEF&CC), Regional Office, Lucknow,
Kendriya Bhawan, 5" Floor, Sector “H”, Aliganj, Lucknow-226020, Uttar

Pradesh, do hereby solemnly affirm and declare on oath as under: -

1. That, I am, the above named Deponent, authorized and well conversant with

the facts and circumstances of the present case and thus competent to swear

the present Affidavit.
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That, under the present application, the applicant has alleged that the pond
situated in Khasra No. 440, measuring 1.442 hectares, located in Tehsil
Sardhana, has been illegally encroached upon by private individuals. It is
further alleged that despite the issuance of eviction orders and initiation of
appropriate action by the~concérned authorities, the said encroachment has
not been removed. This has reportedly led to environmental degradation,
hindered the rejuvenation of the pond, and adversely affected the

groundwater recharge capacity.

That, vide order dated 01.04.2025, the Hon’ble Tribunal issued a notice to

the respondents for filing of their responses.

That at the outset, it is submitted that this respondent, MoEF&CC is the
nodal agency of the Central Government for the planning, promotion, co-
ordination and overseeing the implementation of India’s environment and
forest policies. The primary concern of the Ministry is the implementation of
policics and guidelines relaling to conservation of the country’s forests,

lakes and rivers, ils biodiversity, natural resources and wildlifc.

That, the ‘land’ & ‘water’ are a subject matter of State Government. The
forest/wetland areas and the legal boundaries thereof are determined and

maintained by the concerned State Government. That being the repository of
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land records, State Government has the primary responsibility to determine
status of any parcel of land, giving due regards to gazette notifications,
provisions under Central and State Acts and concerned judgments and

directions of the Hon’ble Courts/Tribunals.

. That, for effective conservation and management of wetlands in the country,
the MOoEF&CC, had notified the Wetlands (Conservation and Management)
Rules, 2017, superseding the Wetlands (Conservation and Management)
Rules, 2010 with decentralization of powers in view of the fact that “Water
and Land” are subjects which come under the purview of the State List.
Under these Rules, the State/Union Territories Wetland Authorities have
been constituted, thereby, replacing the erstwhile Central Wetlands
Regulatory Authority. The powers & functions of State/UT wetland
authorities are outlined under Rule 5, while Rule 7 specifies the delegation
of powers and functions to the State Governments and UT Administrations
for notification of the wetlands. The Wetlands (Conservation and

Management) Rules, 2017 are annexed as Annexure/R3/1.

. That, according to Rule 2(g) of the aforesaid 2017 rules, “wetland" means
an area of marsh, fen, peatland or water, whether natural or artificial,

permanent or temporary, with water that is static or flowing, fresh, brackish
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or salt, including areas of marine water the depth of which at low tide does
not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water
purposes and structures specifically constructed for aquaculture, salt

production, recreation and irrigation purpose.

. That, Rule 3 of the aforesaid rules, stipulates their applicability to: (a)
wetlands categorized as 'wetlands of international importance' under the
Ramsar Convention; and (b) wetlands as notified by the Central
Government, State Government and Union Territory Administration.
Provided that these rules shall not apply to the wetlands falling in areas
covered under the Indian Forest Act, 1927, the Wild Life (Protection) Act,
1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the

Coastal Regulation Zone Notification, 2011 as amended from time to time.

. That, Rule 4(1) provides that wetlands shall be conserved and managed in
accordance with the principle of 'wise use’ as determined by the Wetlands
Authority. Rule 4(2) enumerates the activities which are prohibited within

the wetlands:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries,
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. manufacture or handling or storage or disposal of construction and

demolition waste covered under the Construction and Demolition Waste
Management Rules, 2016, hazardous substances covered under the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or
the Rules for Manufacture, Use, Import, Export and Storage of
Hazardous Micro-organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling and Trans-
boundary Movement) Rules, 2008, electronic waste covered under the E-

Waste (Management) Rules, 2016,

. Solid waste dumping;

. Discharge of untreated wastes and effluents from industries, cities,

towns, villages and other human settlements;

. any construction of a permanent nature except for boat jetties within fifty

meters from the mean high flood level observed in the past ten years

calculated from the date of commencement of these rules; and,

. Poaching.

Provided that the Central Government may consider proposals from

the State Government or Union Territory Administration for omitting any of

the activities on the recommendation of the Authority.

s
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10. That, the States/ State Wetlands Authorities (SWAs) are entrusted with the
powers and responsibility to monitor and conserve wetlands within their
jurisdiction. The subject matter of the present application pertains to the
State Government of Uttar Pradesh & its concerned organizations and Uttar
Pradesh State Wetlands Authority; accordingly, they are required to take
appropriate action for removal of illegal encroachment and rejuvenating the
pond.

11. That, in view of the aforesaid, the Hon’ble Tribunal may pass the order(s) as

D béPONEN T

Verified at Lucknow on the ;Qiﬁbij July 2025 that the contents of Paragraphs of

it deems appropriate.

\ VERIFICATION

the aforesaid affidavit are true and correct to the best of my knowledge and belief

and nothing material has been suppressed or concealed therein.

DEPONENT
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U} Ho Elo TeAo-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTYTCUT
EXTRAORDINARY
AT [I—wvs 3—30-Tvse (i)
PART II—Section 3—Sub-section (i)
IR ¥ WehRtiyTa
PUBLISHED BY AUTHORITY

9. 802) 75 Tooeht, wierens, faamat 26, 2017 /30fET 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

TN, a9 SR a1y TRaT #Ae

FrferEAT
T2 fewetl, 26 fAawr, 2017

FLFLA. 1203(30). T, ST Ietlg 9% FT AITILAF AW §, IoAaY IcqTah qriRieadt
JUTFert & S 9E SafafEedr 1 s § U gAY 9E aiehias [9Ed B W g b HI b
HECAYU ARSI, QAT A qiepfads Fraserdl w7 qid X gy oo $Sr, 9o S[faeer, 918
FfIHIT, STATEA I, oI T G901, GeH Sorarg o1 AR, qeaqf® % diead ster &1 agem St
TR srorreft Sramelt it saTaeR Y5t waT T 2

3R, SITEreae SRfH, srTag ST STRuredTe, Tguer (3R 3i% it sf:ama 1 fAww, S|
Fafaret #r fvers), s s et aRady (Fe smae @i} siqatg quT afgarg aiEda) F Areaw
A e S srashmror 3 Hreor 9 w7 § daeeyr Rufy & € shw g st damee % ereafedn drgw %
aRRurmEasy So fEfaear 6 gri sie smdyf grer Saereer oAt ot Semwit # fBee gan §;

3T, ST % srg=aR 51F % @ () § 7 IaT4T 747 g 3 91 & Tl Aniie w1 78 Haed g
& ag wrgfas mafaww 6, s savia 3=, o, 7&K arastia 8, T ST o Suar gadd w1 qoT
STOTAT o v @ gmTe @,

S qTEr (HeT) sTfefagw, 1986 gata<er Fit €& YA FX 4T IgH e AT 6 (¢ Th
=T faeme &, ored e arat % "ra-are s s s = Araer of afeafer g

s, gy wataor if, 2006 F s g ucrey qrifRafaft dar i wgar & 7% ¢ o ot
A % fore us fRffams o wanfie o it srasgerar o wo o g, s sy G ariRfRafat
Rufd $it s <@ T T, S AT I T S 6grTE o

AT, 9T, A gaet AT SfIaET T gEATEAChAl g, TAT T drferenld A & dT g
R & At iR giawaret Iwa % forg wihes &1

5864 GI/2017 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

S et TR F AT 4 fRdav, 2010 v d.arwn /. 951 (=) g snyf (Fe o yEe)
&, 2010, sevTfera B &;

ST SR AT FEr A7 AR ST S ST TS e aeT i SIET Ter A dAucds
ST ST TaT 67 FHAT & AT a4 qeane (AT gt 3 o feenmer sqrarsiar o Ao o 6t s
o s Sratafarear qar arfesomett Famsit £t 7ot sEen F1 qer e H A F o aftes g

AR, T TR AT T T &8 GATAAT B THT TR F (O AHTares wramat qar e
Feamr § s arffPufddt ot fardt ¢ S FfAuar @94 goat B s s 3| ara w
I ST 3 S| Uy % (307 % w9 § g69g &

ST ekt TR A A H SRy 3 et wRerwr o wete % forn s (FRerr S we)
TR, 2010 1 STfEsRTd AT Ma9TH qU=AT ;

aﬁ?,ﬁ,ﬁwwﬁwﬁr{w(ﬁ"{&m)ar@ﬁw,1986ﬁm(1)ﬁwm(2)%m(v)
A7 GTRT 3 T ST (3) % wrey i T 25 GIRT 9a AfRRAT BT TART T G ST e 6} STl 6
e, Tormes Saer sranfar gier it e g, AL, 385 (o) dTd@ 31 AT+, 2016 FIT AT (VL& S0
eierT) e, 2016 7 ST SATfora o 4, sie ag ey & 7 oft B Sy avn g I e
W, I A ﬁ{wﬁmmnwmrﬁﬁwﬁﬂmaﬁwﬁvﬂmﬁwawé?wmﬁ%
mﬁwﬁmféﬁwﬁ%wmﬁw%w;

AR, T LRI Tl TTET ATy (ST o gererm) W, 2016 % ey | Trsd aehid, 99 1ed
&1 79T 37 TR TS, st 3T fAEe TSt ST @ WEATE qT SerT 9T g g,

ST, TR eyt e et av, S Sux Sfeafed yrew fat & d@de § wrwr gu g, I og e
SR ST &7 WO o el § Feaid TChTe g 9606 &9 4 fa=mr fmar 71,

T oS, e 1 TCRT, THTaLor (Heeqor) rfafRam, 1986 &t &y 3 it IT-2meT (1) 377 IT-81TT (2)
& e (v) 3T IT-TT (3) AT qf &y 25 ST e77 23 G TEed AT BT TINT I gU JAT AEAH
(BT S waee) T, 2010 %1 39 arat & [Far srfgmmia o gu, e U srfeswao & qo BT ™y a0
AT HEA AT AT AT AT o7, S 3 "erw i waerd & forg et fow ot & sratq—

1. dfere e s ww.—

(1) = Tt = |@fer T se A (FeeT o7 wey) fFEw, 2017 81

(2) T TSI H AHTAT T AT Ol TG BT

2. gfemaTd.—
(1) 37 Ty o, 5 a9 3 Hwet & srerar s/faa 73—
() “srfarfRam” & gatavor (g afafaem, 1986 afvia g;
(@) “griteRTer & FarfRafd woa s wrfeemsor T e T 8 sragfH wide, i €
@m ufEfRe & faw 6 ¥ it e s afat ot g
(=) "arfr et o & o Rerfadt sorelt aeent, faEreit o Sars w5 var g i @
ST st ¥ Fafrsear R Fwar 2
(%) "TRIF T AT T 18 VAT aearast T g e sdafE v gitega 3w * e
wrAaET el ATt o avie G T § 9uT o6 TiomT § B T 9299, Il B
TTog F & g erifera were sriansar, 3 gew, s Al vy Rforearstt o srarag w €,
T T T T & qrRafeRg werew ® qfvadat o qar e 3 o ot werere it warEaT
3 /T 3 forT erdfere areiied) o srateaa waed srafeaas & o wame afeafom &
( )WST&{WW 1971 § S71 3 TrHae A grarefig s weeft srfver e §;
"o & BT 8 AT o I, fregf® v o wrptaw av FwE, w4t v s, s sy
W%mag?r AT, =T AT srvft, s sl Tt ster @ et e saw A Pl sy
Hrex & aftre $it 7 g afeq 8, 7iq ad 76 I 9, 679 & 9, Tqer TH e fAfore w9
GEICESCIENESEREEIRISRINE AR RRIE WWﬂTWW%ﬁEW N
=7 ¢ fAfiq = afefea T8 & ‘

L TR s AR
- = S = E - ¥ g = = = A — L ot
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[ II—wwe 3(i)] YRA o1 TSI« STATYROT 3

(s) e wivere & & 77 4 & sl iR ok sttt afoer srdgfat qor e e
52 Ar/ATRard aiafera g wadt 8, afata &

. =" [ 3T A I § gaa e & e § aiReenst gftwr & wreaw ¥ g
i arftar it 1 T s g

(=) "wifEa S A e AT s o ¥ smarg-a A ag o S ouv R
FIAFATI] 3 FTTOT ITRSTAT B, Ww&wwﬁﬁmaﬁwwﬁwwﬁﬂﬁ?rqwa‘l

(2) =7 woft ar==l o waEl F, S o et # wge § e afonfug o R, g e #
qfrarfe £, @@t sed 26 st wvh 20 afife %

3. i 1wy AT — g Ao smhyfat ar sy ofte=y oy g6, erfq-
() THER ATAT 5 T SRS Hged it e A’ 6 T § aufieha smagfaa;
(@) Fesl T FLH, T AXHTR S T & TTHA GIT FT ST s o

i A R sy 9 gt "t ardtr g atafa, 1927, aestta (@G afafigm,
1972, & () wferfas, 1980, Wﬁmﬁmmﬁmwm 2011 % siqtq
aﬁaﬁ%ﬁqﬁawﬁmﬁiﬁﬁwﬂﬁgﬁ

4. srdqfaat # Pl o fdeT—(1) i w1 derr o) ey, e sfEERer g e
AT qiwed I9Arr % Fraid % st e s U

(2) smgfE & faw, Aot Sareeamat st wfafug G s, saig-
() et off e 3 erfaemmor ofRa d-smegf ST Bg afads;
(i) et S=neT T e AT o7 femmT S=ne @ AT e,

ity  Fmfor v Fege arafire wEae Mo, 2016 % aasta arer aver [Fwfor @ feda sraforse
w1 Aty ar gaem g7 siEreer ar Fver; ofEerg e F B, derr @it
srara AaH, 1989 a1 aiveiseny qer shat swgardrs =7 & [ sfi=i ar fiforr= s
YA, ST, ﬁm—rmmmﬁﬂﬁw 1989 a1 wivHeny sufiree (yauw, gare
ﬁ?%ﬁmwrﬁqm)ﬁwzoos%mﬁ?raﬁmﬁw&awwﬁ S-orqfirse (yare)
R, 2016 % sierta o a1 S-arforee;

(iv) 319 rqfrse & res;
NN, e, FEl, TMar fR g Ae afeqal § senfed safie ofik et #r

(v) Tl et wfa et fonelt fRwrtor frane ama =t &, w=me W & ofiae g3 Rt & s
i arie & e g9 aut 7 e a1 & Hfigas 3= &< F 7oA fit Srw; &

(vi)  erey forRT

i A A i it fFwiver ov Rl sEwere F B % e asy e v @
TS B3 T # ST WeaTEr g% fEee s aii

5. WIRH—(1) FT FCAR, T4F T9F F 9T A TS 1 o7 St Sad
qEEr g, aafe-

(i) ST R F wFiaeer/an faamr o w9 9T sy % A & |@dfim wd e |
STTCHTER HAT - 37ee;

(i) ST T & FF=F AT AT I H&F G=a — IJITEqeET;
(i) oteRer AT T WTRETeE aiee — 989 98,

(iv) oA 3T 7 ST g - 9o 93w,

(v) el e T st AT g9t - e 959,

(viy  Trror fasTe AT T T g — ged 99,
(vii)  STer EETERT TV T WTCaATe T - 99T T,
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]
(vii)) Ty FAETT & WRETEHE 9i=a - 9ed 956,
(ix) TH=TE 3T are Mesr A &1 W af¥e - vad g5,
(x)  gFeT AT @ TS ate - e 9ee;
(xi) o FATT ol Wi 1eh H (e — YaH gee;
(xii) TR, TSI I TAST 7w — Yo qaEd;
(xiii) ST TSI IS — U GaE;
(xiv) TEEw g9, Tog SAafafaedar € - 927 gee;
(xv) I g, TSF TG 30 1€ - 937 995,
(xvi)  gFTER, A9 3R AT TREAGT AT % Sy FrATT I TLTT HET & — o7 686,
(evil) e Wi Rafaft, s Fsmen, weed, qager Do i ararorh-enfdE & § F gaw w7 uw
(xvii)  TATFCO/aR W 4T e Rt § geferd fBramT § stox afEe) g afa/fAees - g gf=a
(2) T T, TS TS & % forg o9 g 87 smasyf® swferaeer v e wtt o At
qEET i, TATq-
() ST A HTITES AT HET T — e,
(i)  TFTERoT FAsTHT T ATCaTe T — JqTeqe,
(i) & AT F wRETEE 96 - 96 95,
Gv) st femer Ry st s e - aae aee;
(v) Tt e BT @ AT ate - ed g9ee;
(viy ST HETEH YT ST WIS 9 - 9o 996 ;)
(vii)  TeEThT AT T WAt 9 - Ued 99,
(vii)  TH=TE o7 srg R R i e 96 - 1o qee;
(ix)  oded FAamT & WETaE g - 98T 99,
(x)  <ored 9T T AT 9T - 9o 99,
(xi)  TAzere, oy 994t s - gad 9aEd;
(xii)  wEey gf=E, @9 TS &F ygur A 93 - 9o 9ee;
(xiiiy  TeEg FlEa, @9 T &7 Sa-fAfEdr 91 - 939 937,
(xiv) =T qRESIE 9T - 9o 98,
(xv)  9Ftaer, a9 R STarg TiREd T 2 % S FrAEg % ST T §&F a7 GL&TF - I T3,
(xvi)  sreafr i Rafaft, s, eadl, qoger AisEr i) arare-entiE &= & ww-uw R
o ger v g werrer greT s AR e s e
(xviiy  watar/a v v s gare BT # srr afeagE atEa/fAees - aaer gl
(3) Waﬁqﬁrm@wwmwwaﬁmﬁ%ﬁrw@wwtﬁﬁﬁsr@?ﬁaﬁaﬁf%ﬁ@mw
FT TE-AAA, FE AT
@) e ardald wifEEr A iy asg e ek wrfeser, et afwat s sa ek
Freferfee et @y e s, swiq —
() g(ﬁaﬁ%w&mﬁaﬁaﬁﬁw%%wmﬁw%ﬁmﬁa@@ﬁﬁ@
AT,
@ = At % wees i arie & ag e & ffav s fi s ardt syt 6 gt

FTAT, A1 T o AfRfaarat % srefier dmomitrg i audqiee 1 Ff Eemm g o

=
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[T [I-=7g 3(i)] YRA 1 Y9 : SR 5

M == Pt & erefim BT 3y o |t aeamest F stam aw sivmma gt f degl
HEAT;

(@) = el @ e B e § o ad ety s wef ekt fi s Ssfed a9l
AT AT ST TAET TAST ¥ e g g etie fit s e e fm ade W
AYALE eberdl; ¢l gy YAl bl Yedeh a4 df § sf2idd [hyl ST,

(® g syt & o g sit e g S arer srdearat o 39 w9Ta &9 6
Torega o=t R @,

@ s syt % oo sfafag srfwemdt 6 g=5 & agad, afz w5 g, i e s,

@ gt 6 sftmfar & fiee g g ¢ gt s F Fo s i
e, Al wriiRafee et % et (s queTeor, st e, W—srﬁrra?rﬁﬂ)aﬂ”fg«
(ﬁmsﬁvmaﬁ)wammWw%mmﬂiﬁ'ﬁaﬁﬁéﬂw
SOTeRt BT AR 73 3 (T T [T, 57 S € T e S i e e &
(S Sfram-fate w2 T Tl TS AT Stehtg aRer R it ST v 7 At ey Fe

(%) werw e st w o e e TS wr qiEen A (@ v &
e ST gt afed), @7 g A F e adafEar, stoafRafide
TR & AATA B, H TR ST T A TEAT 3 T0H @ a7 97 &= g,

(7 ST AmEEr #, srgt aftegfEe g ar epdgfr ot & die F diae g der e s
W%Fmﬂ#%wm?ﬁawamﬁﬁﬁﬁvm@wmm ferm
HIA g RIS HEAT;

@ e TsaET s a5 Y d Fae Aierel o wdwEt & qry Y6y G50 F wieadd &
srfereer 3 forg wrdd=t it ag= FaT,

(@) = et diw s e att e, Feadt 0 @t g g s o agdantts

ST T (T4 efve® ot o ST i feersre o) v 9 o= & wveas & vt A srdgfaet
it i wv e fi Trer AT A w0 TS A WOITHR AT FA A T W AT &,

(3 A dwa Rwml el srvr defaa st & arerm & gRegaE ST F Agid & R )
THFA TS JISHTH % Bhareaa it Taeaa= FTT;

®) g;{qjgwm%ww%ﬁmmﬁ%ﬁﬁﬁﬁ&w@wﬁ%ﬁqamqﬁaﬁw%w
AT,

(@) =t ST et i SRt % 6T 2} A e g et M S wAr;

(M) it B el e fermerd % ddg § quefat o) et qwart % die srrehar %
e g IUTT FATL; 417

(@) EEAOT AT ST G AT T TF & TATEA IR ARG 77 T I FATE ST

(5) ST LRI AT T oG & TATHT T Fafaa fasmr, wrferesor F forg Areer B o afEeEma &
TG F FHt ATFTF TEIIAT T FHT 3R HTF A

(6)  wrfAreR<or, 37 R &yt % ed 29 ¥ fiaw:

(F)  Afer swEEl o w&y ATl w7 AT T 9T s arrgEer g fAfdse
Tl Tt R o e 3% 3 P e ae e el e

(@) ST g sfdeReer iy fit T et ft geard ave @i g aiind v F g
T TS F g AT qaedt § FAereht st uan forwrre afafa s vz wem

(7) g?ﬂv(e)ﬁﬁ%aﬁﬁﬁwﬁﬁﬁ%ﬁmﬁ?%ﬁqmmﬁmﬁwwmm
|

(8) wrfersRwor it a9 & 7 ¥ F7 {17 I S g

(9) vy HehIL YU dY Qv & WL g ArafafEs arferrcer ¥ f-srferrrion aeert w1 wrwe
fershas <1 it erafer v grm Jp—

%
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(D)]
6. %mﬁﬂ??ﬁjﬂmwwmmaﬁﬁwmﬁﬁ@
0) Tf=a, gatawer, a9 =ik Ty TReds Ty, ST TCEHT — e,
(i) I Eeedt e e g A a e v e wfEE, i, a9 Ak ey giEd|
HATAH, AT TLHTC — ITEAET;
(i)  er9T AETARe, awgsita, wafaRyr, a9 ST Saarg TREdd WA, SR 63K - Jed
SEISH
(iv) et deeft wrf 3@ I8 aeme AT WhFd N, Tqiaw, a9 S ey aieedy
HATAT — T4 qEET,
(v)  OgFa afEE, oo JArd, W 93K — 99 9498,
(Vi)  EgeFa af=Ere, STor dared, Tt e o T G HErery, I T — 9o 99,
(viiy  dF wfEa, FO &l FRaT Searr 5=y, W 93 - 939 995,
(viiy " wfEE, TTAToER T SR feRTRET HATT AT §YHK — IeH 99,
(ix)  OgeFa gi=E, g fEasre 7oy, aTg 93K - I 9aed;
(x) " afza, g R gy, ST R - 99 999,
(xi)  eremer, Ferq TEWT RE=0r I - v g,
(xiiy  TAer, aredt arfir aderor ar dfHeE U - w1iw age;
(xiii)  feraere, ATt Feeafa gaeAor a1 AATRE T - IR I,
(xiv) e, siafver sl ¥%, sTegwaTaTs a1 dSTHH TF - IaT Uaey;
(xv)  OSET FeEld A AT - 9ed 9aey;
(xvi) TATgHIT, AT AN - 9o T,
(xvil) TS TR AT @Y TOAET YTHA & d i TR, IaE e 9%, wlE & a9 &
FRirer & for;
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[T, &. §-22012/78/2003-HITa(sseg) TTE. V]
<t T Ent, dAriHE S

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation. aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage:,

Aund whereas nany wellands we Uneatened by reclamation and degradation through drainage and landfill,
pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have

compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and

wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4™ December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 3!*
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands

(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory

Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, [986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and

management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.

2. Definitions.—
(1) In these rules, unless the context otherwise requires,-

(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case mity_——__ _
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) ‘“ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Tran in 1971;

(g) “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h) “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

(G) “zone of influence” means that part of the catchment arca of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words und expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3.  Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—
(a) wetlands categorised as "wetlands of international importance' under the Ramsar Convention;
(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest
Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(2) The following activities shall be prohibited within the wetlands, namely,-
(i) conversion for non-wetland uses including encroachment of any kind;
(ii) setting up of any industry and expansion of existing industries;

(ii)) manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Tmport, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;
(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;

and, —

(vii) poaching.




&l

10

142 16

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5.  Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(i)
(iii)
(iv)

v)
(vi)
(vii)

(viii)

(ix)

(x)
(xi)
(xii)

(xiii)
(xiv)
(xv)

(xvi)

(xvii)

(xviii)

1))

®
(i)
(iii)
(iv)
)
(vi)
(vii)
(viii)
(ix)
x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Trrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

©)

4)

(a)

(b)

(c)

(d)

(e

4

(g)

(h)

@

(0]

(k)

M

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economiics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

‘I'he State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publicuation of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced,

review integrated management plan for each of the notified wetlands (including trans-boundary

wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly

basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a

reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within (he State or Union Territory

Administration;

issue necessary directions for conservation and sustainable management of wetlands to the res%
implementing agencies; O’( A R
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(0

(p)

(5)

6)

)

®
&)

undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.

The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.

The Authority shall, within ninety days of publication of these rules, shall constitute,—

(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and

(b)  a grievance committee consisting of tour members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;

The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.

The Authority shall meet at least thrice in a year.

The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

@
(if)

(iii)

(iv)

v)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xit)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio,

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio,

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adviser, Niti Aayog - Member ex-officio:

Three representatives of State Govermment or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio:

economics; and
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(xix)  Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.

3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(¢) recommend designation of wetlands of international importance under Ramsar Convention;
(f)  recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

4) The tenure of non-official members of the Commiittee shall not exceed three years.

5) The Committee shall meet at least once in every six months.

7.  Delegation of powers and functions to the State Governments and Union Territory Administrations.—

(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) Ilist of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

(2) Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

(3) The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(4) (a) Tn case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as

listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetlud.

(c) The Central Government shall, after considering the objections, if any, from the concerned and atfected

persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
——

S

recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant

information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]

Dr. A. DURAISAMY, Scientist 'G'
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ADVANCE SERVICE OF REPLY ON BEHALF OF MOEF IN OA/126/2025 SOMVEER SINGH VS STATE
OFUP

From Office <office@ilolegal.com>
Date Mon 28/07/2025 20:02

To cummra3@gmail.com <cummra3@gmail.com>; csup@nic.in <csup@nic.in>; ms@uppcb.in
<ms@uppcb.in>; chairman@uppcb.in <chairman@uppcb.in>; romeerut@uppcb.in <romeerut@uppcb.in>;
dmmee@nic.in <dmmee@nic.in>; zce.mrt.upjn.rural@gmail.com <zce.mrt.upjn.rural@gmail.com>

[I]J 1 attachment (10 MB)
Reply Affidavit in OA 126 of 2025.pdf;

PLEASE FIND THE ATTACHED COPY OF REPLY ON BEHALF OF MOEF IN OA/126/2025 SOMVEER SINGH
VS STATE OF U P

REGARDS

Intellective Law Offices
T:+91 11-43747474

F: +91 11-43747475
A:C-146and A -74,
Lower Ground Floor,
Defence Colony,

New Delhi - 110024

This communication (including any accompanying documents) is intended only for the use of the addressee(s) and
contains information that is confidential and may be legally privileged. Unauthorized reading, dissemination, distribution
or copying of this communication is prohibited. If you are not the intended recipient of this communication, please
immediately notify the same by sending an email to office@ilolegal.com and promptly destroy the original
communication. Thank you for your cooperation.

Communicating through email is not secure and capable of interception, corruption, and delays. Anyone communicating
by email accepts the risks involved and their consequences.
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